NATIONAL COMPANY LAW TRIBUNAL
PRINCIPAL BENCH
NEW DELLI

C.PNO. 20(ND) 2016
CA NO.

CORAM: PRESENT: CHIEF JUSTICE M. M. KUMAR
Hon ble President

SHIL S, K. MOHIAPATRA
Hon'ble Member (T)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 11.08.2016

NAME OF THE COMPANY: Mr. Anil Gupta & Qrs
Vs.
Mr. Yogesh Mahajan & Ors.
M/s. Indianhawks Wealth Creators Pvt. Ltd. & Ors,

SECTION OF THE COMPANIES ACT: 397,398 of the € ompanies Act 1956 and 241/242 of the

Companies Act 2013,
5.0, NAME DESIGNATION REPRESENTATION ~SIGNATURE

kamAQM‘ Adwocsde %o«aﬂhb
:p) ED@WJ\&Y;L A voeate RJJPO”‘A’*““JE

(3} Bhara) Gu.pl-n ﬁdwmu
(#)

Pl'h‘n{:nl'f,s

Surbht Meptn

ORDER

Learned counsel for the petitioner stated that filing of the rejoinder is not necessary. He has
concluded his arguments,

2. The learned counsel for the respondent request for some time. The cost of Rs. 20,000/ has
not been paid. Learned counsel for the petitioner undertakes to pay the cost today itself,
List for further consideration 23"™ August 2016. W
n S

(CHIEF JUSTICE M.M. KUMAR)

11.-08.2016



